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FE SUNDAY

N-::uhce i hEI‘EE:ﬂ,- given 1ha'. the Share Eemﬁ::aleﬁ] issued by Ms, Or, Agarwal's Egpe
Hospital Limited in our name under Folio No, 2863 containing certificale numbers
10045, 10017, 10021, 10280, 10431, 11238, 11466, 12130, 12136, 12810, 12812,
13048, 13085, 13137, 13160, 13283, 13353, 13485, 13756; 13757, 152097, 15208,
15301, 15625, 15981, 16291, 162092, 16384, 16555, 16556, 16570 18651, 17035,
17249 17474 17478, 17479, 18107, 18471, 18475, 185497, 18616, 18716, 19752, 214,
2147, 2603, 645, 650, 7919, 7971, 7382, B133, 8178, B179, B2TZ, B343, B376, 8379,
Bd06, 8408, 8409, 5943, 3944, 9079, 5783 corresponding to 100 Equity Shares under
each certficate totafing to 6600 shares and their respective distinctive numbers
2176401 - 2176500, 2AT6601 - 2176700, 2177001 - 2177100, 2202901 - 2203000,
2218001 - 2218100, 2208501 - 2208600, 2321501 - 2321600, 2387901 - 2388000,
2388501 - 2388800, 2455801 - 2456000, 2456101 - 2456200, 2479801 - 2478000,
2483401 - 2433500, 24866041 - 2486700, 2492307 - 2493000, 2504201 - 2504300,
2510201 - 2510300, 2523401 - 2523500, 2560501 - 2550800, 2550601 - 2550700,
2T4601 - 2704700, 2704801 - 2704300, 2705001 - 2705100, 2737401 - 2737500,
201001 = 2771100, 26040017 - 2804100, 2804101 - 2804200, 2813301 - 28123400,
2830401 - 2830500 2830501 - 2830600, 2.831901 - 2832000 2840001 - 2840100,
2878401 - 2878500, 2890801 - 2899900, 2622301 - 2022400, 2922701 - 2922800,
2922801 - 2922000, 2985601 - 2985700, 3022001 - 3022100, 3022401 - 3022500,
304601 - 3034700, 3036501 - I0I6E00, 046501 - J046600, 3150101 - 3150200,
1188501 - 1198600, 1391801 - 1391800, 1437601 - 1437700, 1242001 - 1242100,
1242901 - 1242200, 1256601 - 1266900, 1972001 - 1972400, 1973101 - 1973200,
1988207 - 1985300, 1992701 - 19525800, 1992801 - 1932800, 200211 - 2002200,
2009701 = 2008600, 2012501 - 2012600, 2012301 - 2012200, 2015501 - 2015600,
2015707 - 2015600, 2015801 - 2015900, 2069201 - 2069300, 2069301 - 2068400,
2082801 - 2082900, 2153201 - 2153300 has been lost | misplaced,

Due notice thereof has been given 1o the Company and We have applied 1o the
Comgany for issue of Duplicate Share Certificate.

The public is hereby wamed agamst purchasing or dealing in any way with the abave
Share Cerlificate. Any Person who has any claim in respect of the said Shane
Certificates should kadge such chaim with M/s, Dr. Agarwal's Eye Hospital Limited at No
4, Bubari Towers, 3rd Floor, Moores Road, OFf Greams Road, Channal 600 008, Tarmil
Nadu or with its Share Transfer Agents, Integrated Registry Managamant Services
Private Limited, at "Kences Towers”, 2nd Floor, Mo, Ramakrishna Sireed, North
IJsman Road, T Nagar, Chennal =600 017 within 15 days of publication of this notice,
glse the Company will proceed 1o issue duplicate cerfificatels), without furber

intimation. Mame & Address of the shareholder(s):
Dr. Sunita Agarwal & Dr. Amar Agarwal
15, Eagle Sireet, Langford Town, Bengaluru - 560025

Flace - Chennai
Date  30.03.2024

SUNDAY, MARCH 31, 2024
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Ch la CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate office; Chola Crest, Super B, C54 & C55_ 4, Thiru Vi Ka Industrial Estate,
Guindy, Chennai-800 032

Possession Notice [(Appendix IV) Under Rule 8 (1)]

YWHEREAS the undarsignad baing the Authorised Officer of Mis. Cholamandalam Investment And Finance Company Limited, undes tha
Securdisalion-and Reconstruction of Financial Assets and Enforcement of Secunty Inlerest Act, 2002 (54 of 2002] and in-exercise of powears
conferred under Saction 13(12) read with Rules 3 of ihe Sacurity Intarest [Enforcament] Rules, 2002 issued Demand WNotices dated mantioned
below under Saction 13(2) of the sakd Act calling upan you baing the bormowers (names and addressses mentioned below) to repay the amaunt
rentioned in the said notice and interest thereon within 60 days from the date of receiptof the said notice. The barmowers menticnid haredn below
having failed fo repay the amount, notice i hereby given to the bormowers mentioned herein belowand the publc in general that the undarsigned
has taken possession of the propeny described heredn below in exercize of powers conferred an me under sub-section (4) Section 13 of the Act
re@d with Rule B of the Security Interest (Enforcement) Rubes, 2002, The borrowers mentioned here inabove in particular and the pubbc in general
are heneby cautoned nof to deal with said property and dealings with the property will be subject 1o the charge of Mis. Cholamandalam
Investmant And Finance Company Limited for an amount as mentioned henein under and interest thereon, The bormowes's attantion is invited o
privisions of sub-section {8) of Section 13 of the Act, in respectoftime avadable, fo redeem the secured assals,

Furgr g bhemor Mo

NMAME AND ADDRESS w w0/ AMTL DESCRIPTION OF DATE OF
OF BORRDOWER/'S & : E E THE PROPERTY POSSESSION
LOAN/AC No. i POSSESSED
Loan Al Nos. XOHLKRS00002510265 - Rs. 4241823 | Krishnagir Distict, Krishnagin Registration Distict, =
1. PERUMAL K E (Rup=es Forty | Krishnagin Taluk, Kaveripaltinam Sub Regstration = E
2. LAKSHMI P = Two Lekhs district, Mattur Village Sy.No. 34876 Ory. Ext Hect 0.83.50 S0
# 266,11TH CROSS 12TH MAIN =~ Forty Cne nAc.2.06, Asst Re2 31 out of this land bousides by- To E &
RAJENDRA NAGAR BANGALORE Thowsand fhe West of : Land belongs to Eflanga, Ta the North of | bt §
SOUTH, BANGALORE, 550047 Eight Hundred | Land bekngs to kolandhai and oihers, To the East of ; =
SY WO 3485, MOTTUR VILLASE Twendy Three | Land belongs to Rathinam, To the South of | 10 feel wids
KAVERIPATTIMAM SUB REG MEAR Cnly) a5 on Road. In the Midst measwing an extert of Ac 503 cents
WATER TAMK MATHUR 635204 12:01-2024 jor) 3524 5q.Fest lend with RCC building construcied
3 KUMAR ™ theraonto be constucied thereon along with commaon
385, THIRUMALLLWVAR way and al easemend rights; The property comes undes
MAGARZLIZUNVADI, HOSUR 835126 Willage panchayat limits of &vathuvadi and union councl
of Kaverpattinam. The property comes under new
subdivision Survey No 348641
Place: Krishnagiri SDi- AUTHORISED OFFICER,

Date : 26-03-2024 CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

FORM A
PUBLIC ANNOUNCEMENT
[REGULATION 14 OF THE INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
(VOLUNTARY LIQUIDATION PROCESS) REGULATIONS, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. VBIS INDIA PRIVATE LIMITED

=

[ .| NAME OF THE CORPORATE PERSON

1
2. | DATE OF INCORPORATION OF
CORPORATE PERSON

3. | AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATED / REGISTERED

4. | CORPORATE IDENTITY NUMBER OF

M/S. VBIS INDIA PRIVATE LIMITED
31st OCTOBER 2005

ROC ERNAKULAM UNDER THE COMPANIES
ACT, 1956

U72200KL2005PTC018770

CORPORATE PERSON
5. | ADDRESS OF THE REGISTERED TC 24/3088, USHASANDYA BUILDING,
OFFICE AND PRINCIPAL OFFICE KOWDIAR DEVESAM BOARD ROAD,
(IF ANY) OF CORPORATE PERSON THIRUVANANTHAPURAM-695003, KERALA
6. | LIQUIDATION COMMENCEMENT DATE | 27th MARCH 2024
OF CORPORATE PERSON
7. | NAME, ADDRESS, EMAIL ADDRESS, | NAME: VISWANATHAN RAJAGOPALAN
TELEPHONE NUMBER AND ADDRESS: PLOT NO.4, 1/787A, DEIVANAI
REGISTRATION NUMBER NAGAR, Il STREET, MADIPAKKAM,
OF THE LIQUIDATOR CHENNAI-600091, TAMIL NADU

E-MAIL: viswanathan.irp@gmail.com
MOBILE: 63792 52059

REG.NO: IBBI/IPA-003/
ICAI-N-00275/2020-21/13069

26th APRIL 2024

8. | LAST DATE FOR SUBMISSION OF
CLAIMS

Notice is hereby given that the M/s. VBIS INDIA PRIVATE LIMITED has commenced Voluntary
Liquidation on 27th March 2024. The stakeholders of M/s. VBIS INDIA PRIVATE LIMITED are
hereby called upon to submit a proof of their claims as on the commencement of this Liquidation
process in the appropriate Form as per IBC Voluntary Liquidation Regulations 2017, on or before
26th APRIL 2024 to the Liquidator at the address mentioned in the above Item 7. The financial
creditors shall submit their proof of claims by electronic means only. All other creditors may submit
the proof of claims, in person or by registered post or by electronic means.
Submission of false or misleading proofs of claims shall attract penalties.
DATE: 31th MARCH 2024 VISWANATHAN RAJAGOPALAN
PLACE: THIRUVANANTHAPURAM LIQUIDATOR OF THE COMPANY
REG.NO: 1BBI/IPA-003/ICAI-N-00275/2020-21/13069

CHOLAMANDALAM NVESTIENT AND FINANGE COMPANY LINITED

Corporate office address:-Chola Crest,Super B, C54 & C55,4, Thiru Vi Ka Industrial Estate, Guindy, Chennai - 600 032
POSSESSION NOTICE [(APPENDIX 1V) [Under Rule 8(1)]

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited , under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers
conferred under Section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below
under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned below) to repay the amount
mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below
having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the undersigned
has taken possession of the property described herein below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act
read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general
are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of M/s. Cholamandalam
Investment And Finance Company Limited for an amount as mentioned herein under and interest thereon. The borrower's attention is invited to
provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

$* Chola

i LT i |||I|II|'|:-

S. | Name and Address of the Date Of Demand 0/S AMT Description Of The Date Of Symholic
No| Borrowers & Loan Alc no. Notice Property Possession
1 Loan Account Nos. - Rs.2020464/- AII.th_at piece and par.cell of .Iand with S
*| HL04HS 0000025369 S (Rupees Twenty |building in _Addakurikki Village of W
VEERAMMA o Lakhs Twenty Shoolagiri Taluk, Krishnagiri District §
NAGAN < Thousand Four  attached to the Registration District of S
VENKATAPPA MUNIYAPPAN ~ Hundred Slxty Four Sh00|ag.|r|.sub Reg|3trat|0n D|Sltr|(?t and _FB
also within the Panchayat limits of ©
All are Rio. at Only) as on Kanalatti and also Union Council of a
D NO 2-375-2 VANIYAR STREET, 10-01-2024 Shoolagiri. Sy.No. 217/3D kS
SHOOLAGIRI, Hosur, TAMIL NADU 635117 and interest thereon. ny Pyt Hec.1.46.0, Asst, Rs.3.14 in this| @
Also at sub divided Survey No.217/3D1B1 in this o
SY NO 217/3D/ Door No 21/3D, an extent of Ac.0.02 Cents of land (or) 872 £
ADDAGURUKKI VILLAGE KANALATTI Sq.Feet in this following Boundaries:-
PANCHAYAT SHOOLAGIRI TALUK East : 8 Feet Road, West : Land belongs
KRISHNAGIRI NEAR IDEA STONES to Mr. ChekkaralappaNorth : Land
Hosur 635117 belongs to Mr. Munivenkatappa,
South : Land belongs to Mr. Chinnamma
Within this boundaries an extent of
Ac.0.02 Cents (or) 872 Sq.feet and along
with Road Access through usual and
Mamool Path Way and Road (8 Feet
Common Path).
9 Loan Account Nos. < Rs.2375257/- In Krishnagiri District, Krishnagiri
" 'HLOSKRS000003493 N (Rupees Twenty Three Registration District, Uthangarai Sub N
Sudha Kanagaraj N Lakhs Seventy Five Registration District, Uthangarai Taluk, =
Kanagaraj Kaliyappan p Thousand Two  |Podar Village Sy.No.25/2A1, Dry. =
Bothare R/o. at ) Hundred Fifty Seven Ext.Hect.0.11.5 (or) Dry. Ext.Ac.0.28, Q
208, Salamarthupatti Post, ~ Only) ason Asst. Rs.0.36 land bounded by:-East: @
Olaipatti,Near school, Harur, 635304. 18-01-2024 and interest/Land belongs to Mr.Chakaravarthi S
thereon. West: Thar Road North: Land belongs to s
Mr.Chakaravarthi South: Land belongs @
to Mr.Murugan and Mr.Nagan Totally Q
measuring an extent of Ac. 0.14 cents 8
land the along with Common Way and o
all easements of rights. The property
comes under the limits of
Salamarathupatti Panchayat and Union
Council of Uthangarai.

For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED,
AUTHORISED OFFICER

Date:26-03-2024
Place: Krishnagiri District
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\_{’@. Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Corporate office: Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate,
Guindy, Chennai-600 032

Enter o bvter 85

Possession Notice [(Appendix IV) Under Rule 8 (1))

WHEREAS the undersignad being the Authonsad Officer of MYs. Cholamandalam Investment And Finance Company Limited, unzer the
Sacurilisation and Reconstruckion of Financial Assels and Enforcement of Secuity Inferes! Acl 2002 (54 of 2002} and in axercise of powers
conferred under Section 13(12) read wih Rides 3 of the Secunity Interest [Enforcement] Rules, 2002 issued Demand Notices dated menficnad
below under Secfion 1342) of the seid Act calling wpon you b=ing the barmrowers [(names and addressses mentioned below) o repay the amoung
menined inthe sad nolice and Inlares! theseon within 80 days fam he dale of recepd af the sasd nobce. The barmowars mentionad henain balow
kawing faibed 1o repay the amount, nolice is hereby ghven tothe bomowers mentionad herein belw and the public in generad that the undersigned
has teken possasson of the propery described bengin below in exercise of powers confemad on me undar sub-section (£) Saciion 13 of the Act
read with Rule 8 of the Securily Inlerest (Enforcament) Rules, 2002, The borrowers mentioned hera in abave n pariicular and the publc inganaral
&ne herely cautioned nof b0 deal with 2aid properly and dealings with the property will be subsect to the charge of Mis. Cholamandalkam
Investment And Finance Company Limited foran amount as mentioned herein urder and inlenest thereon. The bomower's gttention iz mvited o
pravisians of sub-section (8] of Seclion 13af the Acl, inrespect of time avalable, by redeem the secured assets.

NAME AND ADDRESS E 0/5. AMT. DESCRIPTION OF DATE OF
OF BORROWER'S & " THE PROPERTY POSSESSION
LOAN/AC No. = POSSESSED
Loan Adc Moz, HLO4CIOD00002922 =+ Re 4669253 | In Coimbatore Regstralion Distict, Joint = 1l Sub- B
1. ASHRAF ALI K =1 [Rupees Forty | Regisiration in Kuréamuthur Vikage measuring end extent E =
2. EOSEMA K E" Sig Lakhs of 1.40 acres in 5.F Mo 5821 and in 1his westem par of sile o
T AMMANKOVIL MAIN ROAD, =i} Sixly Mina Mol siluated wilhin the lollowing. boundaries and = E
VASANTHAN NAGAR, Thouzand Two | measwements. Norh of - 20° East West Layout Road ]
KUNIYAMUTHUR, COIMBATORE, Hundred Fifty | West of = Esiern periof site No, ¥, South of = 5.F Mo, 5811 B
NEAR PETROL BUNK, Coimbatone Three Onfy) | Pradeep Lands  Wast of - Site No.6, In this middie East
South, 6410808 a5 of 18-01- Wesl an the both sides — 20 Norb Saulbon the bal sadas -
it G0, Admeasurng 1212 so.f vacant land with RCC builéng
constructed ground fleor and 151 fioor and with EB & Water
connection and #s deposils and all oiher appurienances
altached fherelo and easemenfary mghls, D.Ma. 877
Assassrment Mo 21665 ScMNoATHT & WTC Mo, 6712667
Loan Alc Nos = Rz 3003697 | Tiruppur Destrict, Tiruppur Joink 1 Sub registration District, g
XOHLERODIOO2552083 =1 [Rupees Thirty | Tiruppur Teluk, Merperichal Vilage, R.5MoE92 Total o=
1. 5URESH 5 E’ Mima Lakhs axtant of 1082 -1/2 5¢ [ ofland within the boundanes of - - =B
2, SRI LAVANYA 5 -; Threa Bourded Boundaries - To tha Eastof 310° width Narh Sauth Q ﬁ
Both at: NO-34 JEEVA COLONY Thougand Roand, To the Wes! of Mogana propery, To the South of 2 oo
ANGERIPALAYAM MAIN ROAD Eight Hundred | width EastWesi Road, Todhe Norhof resenve site, =
THIRUFPUR ., TIRLPLIR, Nirsfy Seven | In this admaasunng - 22-14' - East Wesi on Norfham side,
B41603 Dnly) as on 24" East wes! Sauth side, 43-14° - North South on Eastem
Algo at; RSF NOLES2 SITE 13-01-2024 gide, 46-14 = Monh South on Easterm slde
NCLS THOTTATHURALYAM, In this toiat 1082-172 s ft-of Bnd which is a par of the
NERUPFERICHAL, TIRUPUR progarty o sile Mo.9 Sowthem par and in sile Mo 10,11, 1o
NEAR WATER TANK TIRUPUR the botal exdent of 13243-1/2 with RCC buiding and with all
B41603 right of access toall roads and pathway and 1o use all othar
3. Vijayakumar r eastmentary rights is situated in R3S No.692 of
4525 Kamachammaan Mermppernchal Village, Tinuppur Taluk, Tiruppur Districk: As
KLovilkwmara Matha Puram per the schedula of praperty mentioned in regislered sale
B4 1600 deed Doc. Mo 56352018 SRO0 Teuppar
Place: Coimbatore & Thiruppur SDi- AUTHORISED OFFICER,
Date : 26-03-2024 CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

YES BANK LIMITED

JYES BANK Regd. & Corporate Office: Yes Bank House, OF Weslem Express Highway, Samtacruz East, Mumbai-400055
CIN: LE5180MH2003PLC 143249 E-mail: communicabionsi@yeshank.in, Website: waw. vesbank.in

Whiiass: POSSESSION NOTICE (for immovable property)

The undersigned being the authorsed officer of YES Bank Limited ("Bank™ under the Securtization and
Reconstruction of Financial Assets and Enforcement of Secunty Interast Act, 2002 (“Act”) andinexercise of the powers
conferred under section 13(2) of the Act read with Rule 8 of the Security Interest (Enforcament) Rules 2002, had issued
a demand nofice calling upon the below mentioned borrowers (o repay the amount mantionad in the notica, within 60
days from tha date of receipt of the said notice.

The Borowear'security providers having failed to repay the amount, notice is heraby given to the Bormowar' secunty
providars and to the public in general that the undersigned has taken possession of the propeny described harain
below in exercise of powers confered on him/her under Section 13(4) of the said Act read with Rule & of the said rules.
The Borrower /security providers in particular and the public in genaral is hereby cautioned not to deal with the property
mentioned betow and any dealings with the said property will be subject to the charge of the Bank for an outstanding
amount, together with all the other amounts outstanding including the costs, charges, expensas and interest thereto,
Please note that under Section 13 (B) of the aforesaid Act, In case our dues together with all costs, charges and
axpenses incurrad by us are lendered at any tima bafore the date fixed for sale or ransfer, the secured asset shall not
be sold or transferred by us, and no further step shall be taken by us for transfer or sale of that secured assat.

5r.| Nama of Borrower/ Co-Borrower (s)/ Loan Notice Date of Notice|  Date of
Mo Guarantor (s)/ Mortgagor(s) Alc. No. Amount (Rs.) Ufs.13(2) |Possession
(1) MW/s. Growmore Agencies, | (i) MORDD9E00654752, Rs.
1 I:E'l Mr. Kﬂ-rampﬂrﬂmhil {“.:l MO Hﬂﬂﬂﬁﬂﬂﬂﬂﬂ#ﬁ-. 1.1 ?!'1'1 |E'I'21r' 11.07.2022 | 27.03.2024
[ Chandran Sathyan, (iii) MOR0O09600123517 as on
(3) Mrs. Sheena Sathyan 26.03.2024

Details of the property mortgaged: Situated in (Please give door / Plot No. Name of Street, Village &
District : All that piece and parcels of immovable property admeasuring a otal extent of 04.18 Aresin Re Sy No.
423/1 (Old Sy. No 914/2) of Block No. 54 in Kuttoor Village, Thrissur Taluk, Thrissur District. More specifically
defined as per Document number 3851/2006 of Ayyanthole SRO Together with a building bearing Door No.
11/419-A of Kolazhy Gramapanchayath Survey No. Re. Sy No 42371 (Ofd Sy. No.914/2) Extent No. D4.1B.
Boundaries:- East by : Property of Indira and Thanka, West by ; Property of Udayakumara and others, North by
: Road and Property of Mohanan, South by : Property of Therambil Udayakumar

(1) Tayash Trade & Impex Rs

9 Private Limited () MORO0S600651408, 45920 IEIEI al-
(2) Mr. Mohammed Rafique | (II) MOR009600525948 | ;n '25 E]:il 2024

(3) Mr. Brijeesh Mohammed R

18.07.2023 | 27.03.2024

Details of the property mortgaged: Situated in (Please give door / Plot No. Name of Street, Village &
District : All that piece and parcel of the property having an extent of 20,35 Ares in Re Sy No 22/53 of
Kumaraneliur Village, Thalappilly Taluk, Wadakancherry Sub District, Thrissur District. Survey No. Re Sy No.
22/53 Extent/Area 20.35 Ares Boundaries:- East by Property of Ayisha, West by Property of Abdul Sathar,
North by Property of Ayisha, South by Property of Aboobakker

All that piece and parcel of the property having an extent of 08.70 Ares in Re Sy No 22/42 of Kuraraneaflur
Village, Thalappilly Taluk, Wadakancherry Sub District, Thrissur District, together with a building numberad as
1/486 in the rolls of Wadakancherry Muncipality, Survey No. Re Sy No 22/42, Extent/Area 0B.70 Ares,
Boundaries:- Boundaries as per Location Skatch Mo 673/18, East by Property of Ayisha & others, West by
Property of Abocbacker, North by Road, South by Property of Ayisha & others

Place: Kochi
Date: 27.03.2024

Kannan Kattisseriyil Udayappan (Authorized Officer)
Yes Bank Limited

DEMAND
NOTICE

AUTHUM RELIANCE COMMERCIAL FINANCE LTD.

Registered Office: The Ruby, 11th Floor, North-West Wing, Plot No. 29, Senapati Bapat Marg, Dadar (West),
Mumbai 400 028 T +91 22 6838 8100/F +91 22 6838 8360, E-mail: rcfl.secretarial@relianceada.com,
Website: www.reliancemoney.co.in Customer Service: T +91 22 4741 5800 / E-mail: customercare@reliancecommercialfinance.com

Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from
Authum Investment & Infrastructure Limited We state that despite having availed the financial assistance, the borrowers/
guarantors/ mortgagors have committed various defaults in repayment of interest and principal amounts as per due dates.
The account has been classified as Non Performing Asset on the respective dates mentioned hereunder, in the books of
RCFL in accordance with the directives relating to asset classification issued by the National Housing Bank, consequent to
the Authorized Officer of Reliance Commercial Finance Ltd. under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(12) read with Rule 3 of Security
Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under Section 13(2)
of SARFAESI Act, 2002 calling upon the following borrowers /guarantors /mortgagors to repay the amount mentioned in the
notices together with further interest at the contractual rate on the amount mentioned in the notices and incidental expenses,
cost, charges etc until the date of payment within 60 days from the date of receipt of notices.

The notices issued to them on their last known addresses have returned un-served and as such they are hereby informed by
way of public notice same.

Sr. Loan No. / Name Of The Borrower / Address Co-Borrowerand | NPA | Date Of Outstanding Loan
No. Guarantor Name | DATE | Demand Amount Amount
Director Name Notice

1. | RLEFCOCO000366530 / GREENVALLEY Pradeep 12-04- | 23-02- Rs 4,69,88,424/- Rs.
EDUCATIONAL AND CHARITABEL TRUST, Kuriakose 2023 2024 (Rupees Four Crore 3,50,00,000/-
Rep. By Its Trustee: Mr. Pradeep Kuriakose. Sixty Nine Lakhs Eighty ( Rupees
Greenvalley Educational, and Charitabel Eight Thousand Four | Three Crore
Trust, Greenvalley, Public School Neelikuzhi, Hundred and Twenty and Fifty
Kothamangalam Ernakulam, Kerala Four Only) Lakhs Only)
Bhoothathankettu B.o, Pin: 686691.

Property Address Of Secured Assets:- All That Piece And Parcel Of Property Situated at All that piece andparcel of an extent of

46.36 Ares in S.N0.494/8/2 and 28.62 Ares in 5.N0.494/9/1/2 is situated in Thrikkariyoor Village, Kothamangalam Thaluk lying in Sub

Registration District of Kothamangalam and in the Registration District of Ernakulam and is bounded on.: North by Lakshamveedu

Colony and Property ofPradeep Plankudiyil, East by : Road, South by : Road, West by : Properly of Subhash and other.

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their guarantors
(where ever applicable) to pay the outstanding dues as mentioned above along with future interest and applicable charges
within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry
of 60 days of the date of this notice against the secured assets including taking possession of the secured assets of
the borrowers and the mortgagors under Section 13(4) of Securitisation and Re-construction of Financial Assets and
Enforcement of Security Interest Act. 2002 and the applicable rules there under.

Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise
any of his secured assets referred to in the notice, without prior written consent of the secured creditor.

Dated : 31.03.2024 4 Place: Ernakulam, Kerala Authorized Officer, Reliance Commercial Finance Ltd.

IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
transactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
advertisers or otherwise acting on an
advertisement in any manner whatsoever.
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